5973 Papers

THE OI1L AND NATURAL Gas CommMIs-
810N (FourtH AmMENDMENT) RULES,
1962

The Depuiy Minister of Mines and
Fuel (Shri Hajarmavis): Op behalf of
Shri K. D. Malaviya, I beg to lay
on the Table a copy each of the fol-
lowing papers:—

(i) The Oil and Natural Gas Com-
mission (Fourth Amendment)
Rules, 1962 published in Noti-
fication No. G.S.R. 1706 dated
the 15th  December, 1962,
under sub-section (3) of sec-
tion 31 of the Oil and Natural
Gas Commission Act, 1959
[Placed in  Library, see No.

LT-694/63].

(i) (a) Annual Report of the
Neyveli Lignite Corpora-
tion Limited, Neyveli for

the vear 1961-62 along
with the Audited Acco-
unts and the comments

of the Comptroller and
Auditor General thereon,
under sub-section (1) of
section 619A of the Com-
panies Act, 1956.

(b) Review by the Govern-
ment on the working of

the above Corporation,

—

|Placed in  Library, see No.

LT-695/63].

(iii) (a) Annual Report of the
National Coal Develop-
ment Corporation Limited,
Ranchi, for the year 1961-
#2 along with the Audited
Accounts and the com-
ments of the Comproller
and Auditor General
thereon, under  sub-
section (1) of section
619A of the Companies
Act, 1956,
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(b) Review by the Govern-
ment on the working of
the: above Corporation.

| Placed in
LT-696/63].

Library, see No.

Rerort or THE COMMISSION OF INQUIRY
(INQUIRY ON THE ADMINISTRATION OF
DaLmia-Jain COMPANIES)

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): On behalf of Shri Kanungo,
I beg to lay on the Tabic a copy of
the Report of the Commission of In-
quiry (Inquiry on the administration
of Dalmia-Jain Companies).

[Placed in Library. sece No. LT-697'
53].

NOTIFICATIONS UNDER ArTicLE 3200 or
THE ConstITUTION ETC

The Deputy Minister in the Minis-
iry of Home Affairs (Shrimati Chan-
drasekhar): On behalf of Shri Datar.
1 beg to lay on the Table:—

(i) a copy each of the following
Notifications under the pro-
viso to clause (3) of artiole
320 of the Constitution:—

(a) The Union Public Service
Commission  (Exemption
from Consultation) Sev-
ond Amendment Regula-
tions. 1962 published n
Notification No. G.S5.R.
1644 dated the 8th Decem-
ber, 1962.

(b) The Union Public Service
Commission  (Exemption
from Consultation) Third
Amendment  Regulations.
1962  published in Noti-
fication No. G.SR. 1689
dated the 15th December,
1962.

[Placed in Library, see No.
LT-698,/63].



